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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI.
ORIGINAL APPLICATION No. 820 of 2022

IN THE MATTER OF: -
Naveen Kumar .l .. Applicant
Versus
UOlandOrs. L Respondents
INDEX
S/No. Particulars P. No.

1. | Reply to Original Application on behalf of the 1-9
Respondent no. 07 along with Affidavit.

2. Annexure R-I o—\B
(Copy of letter No. HFW-Una (Court Cases)/2022- \
13028 dated 14.12.2022)

()

Annexure R-II 2% |
(Copy of letter No. PCB/C.Lab/Pwn/BMW/Shivalik |+
Hospital Una/04-1203 dated 17.12.2022)

4. | Annexure R-III
(Copy of letter No. SADA (Una)-Case No. BP- 3FH°
630/2007-334 dated 05.12.2022)

3. Annexure R-IV L”
(Copy of notice No. SADA (Una)- Case No. BP-| '
630/2007-333 dated 01.12.2022)

& S R

Place: Una )
Dated: \0 .01.2023 nish Kumar Advocate
anel Counsel
For the State of H.P
S-138, LGF, G.K-1
New Delhi, Ph:9971493975
E-mail: chambersofmanishkumar@gmail.com
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- BEFORE THE NATIONAL GREEN TRIBUNAL, ]

PRINCIPAL BENCH AT NEW DELHI.
ORIGINAL APPLICATION No. 820 of 2022

IN THE MATTER OF: -

Naveen Kumar . Applicant
Versus

UOlandOrs. Respondents

REPLY TO _ ORIGINAL APPLICATION UNDER
SECTION 14 OF THE NATIONAL GREEN TRIBUNAL
ACT- 2010 ON BEHALF OF RESPONDENT NO.7 LE.
DISTRICT MAGISTRATE UNA DISTRICT UNA,
HIMACHAL PRADESH.

District Magistrate,
Una, District Una (H.EMIOST RESPECTFULLY SHOWETH:

REPLY ON MERITS: -

1. That the contents of para No.l of the Original Application
call for no submissions from the replying respondent
being formal in nature.

2. That the contents of para No.2 of the Original Application
call for no submissions from the replying respondent
being formal in nature.

3(a). That the contents of para 3 (a) of the Original Application

relate to respondents No.4 and 5, hence call for no
submissions from the replying respondent.

3(b). That the contents of para No.3 (b) of the Original
Application relate to respondents No. 4, 5 and 8, hence call

for no submissions from the replying respondent.



3(c).

3(d).

District' Magistrate,
Una, District Una (H.P)

3(e).

3(f).

3(2)-
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That the contents of para No. 3 (c¢) of the Original
Application relate to respondent No.5, hence call for no
submissions from the replying respondeﬁt.

That in reply to para No.3 (d) of the Original Application it
is submitted that as per the report received from the Chief
Medical Officer Una vide his office letter No. HFW-Una
(Court Cases)/2022-13028 dated 14.12.2022 (copy
annexed as Annexure R-I), Shivalik Hospital, Jhalera Una
Himachal Pradesh is registered under Clinical
Establishment Act, 2010 w.e.f. 05.09.2022 for the next
year i.e. up to 04.09.2023. The required certificate has
been issued from the H.P. State Pollution Control Board
w.e.f. 26.05.2022 to 25.05.2023 and agreement with
Enviro Engineers w.e.f. 07.05.2022 to 31.03.2023. The rest
of the contents of this para relate to respondent No.5 hence
call for no submissions from the replying respondent.

That the contenEs of para No. 3(e) of the Original
Application relate to respondents No.4, 5 & &, hence call
for no submissions from the replying respondent.

That the contents of para No. 3(f) of the Original
Application relate to respondents No.4, 5 & 8, hence call
for no submissions from the replying respondent.

That the contents of para No. 3(g) of the Original
Application relate to respondents No.4, 5 & 8, hence call
for no submissions from the replying respondent. It is
however submitted that the Principal Scientific Officer,
Himachal Pradesh State Pollution Control Board,
Parwanoo, Tehsil Kasauli, District Solan (H.P.) vide his
office letter No. PCB/C.Lab/Pwn/BMW/Shivalik Hospital



DistrictMaglstrate,
Una, District Una (H.P2)

3(h).
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Una/04-1203 dated 17.12.2022 (copy annexed  as
Annexure R-II) has reported that the State Board had
requested the HCF vide letter No PCB/ lab/Pwn/Shivalik
hospita/BMW/-461 dated 27.07.17 (copy annexed by the
applicant as Annexure Al) to apply and obtain Consent
under the provisions of Water (Prevention and Control of
Pollution) Act 1974 as well as Authorization under Bio
Medical Waste Management Rules, 2016. Although, the
HCF applied for consent under Water Act, 1974 as well as
authorization under BMWM Rules, 2016 but the cases
could not be considered due to incomplete application and
asked the HCF vide letters dated 19.12.17, 15.03.18 (copy
attached as Annex-la &Ib) to submit complete documents.
Now, the consent to operate has been granted by the State
Board through on-line mode vide letter No. 117 dated
16.8.2022 vide consent no
CTO/WATER/NEW/LAB/2022/5060056 valid up to
31.3.2027(copy attached as Annexure-11). The case for the
grant of authorization vide application no. 7258169 dated
24.9.2022 submitted through on-line mode by the HCF has
also been considered and the State Board granted
authorization under BMWM Rules 2016 vide authorization
No. BMW-UNA-014 (Una) dated 16.12.2022 in
concurrence with the wvalidity of consent valid up to
31.03.2027 (copy annexed as Annexure- III).

That the contents of para No. 3(h) of the Original
Application relate to respondents No.4, 5 & 8, hence call
for no submissions from the replying respondent. It is
however submitted that the Principal Scientific Officer,

Himachal Pradesh State Pollution Control Board,



DistrictMagistrate,
Una, District Una (H.P.)
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Parwanoo, Tehsil Kasauli, District Solan (H.P.) vide his

~ aforesaid office letter No. PCB/C.Lab/Pwn/BMW/Shivalik

Hospital Una/04-1203 dated 17.12.2022 (copy already
annexed as Annexure R-II) has also reported that the
Shivalik Hospital, Una had applied for the grant of
authorization to the Board & submitted the application on
01.9.2005 under provisions Bio Medical Waste
(Managemént & Handling) Rules, 1998 and the said 05
bedded Health Care Facility (HCF) was granted
authorization under the provisions of these Rules on
6.11.2006 (copy attached as Annex-IV) which was
renewed from time to time and was last renewed on 21-3-
2015 for 10 beds capacity valid up to 31.03.2017 (copy
attached as Annex-V). In the Meanwhile, the Ministry of
Environment, Forest & Climate Change, GOI in
supersession of Bio-medical Waste (Management &
Handling) Rules, 1998 vide notification No. G.S.R.
343(E), dated 28.03.2016 revised and issued Biomedical
Waste Management Rules, 2016. As per these rules, the
HCFs are required not only to obtain authorization
from the Board under revised Rules but also required
to obtain Consent under Water Act 1974 and Air Act
1981. As per Rule 10 of these Rules, “Every occupier or
operator handling bio-medical waste, irrespective of the
quantity shall make an application in Form Il to the
prescribed authority i.e. State Pollution Control Board and
Pollution Control Committee, as the case may be, for grant
of authorization and the prescribed authority shall grant
the provisional authorization in Form III and the validity

of such authorization for the bedded health care facility
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Distri gistrate,
Una, District Una (H.P.)
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and operator of a common facility shall be synchronized

with the validity of the consents”.

That the contents of para No. 3(i) of the Original
Application relate to respondents No.4, 5 & 8, hence call
for no submissions from the replying respondent. It is
however submitted that the Principal Scientific Officer,
Himachal Pradesh State Pollution Control Board,
Parwanoo, Tehsil Kasauli, District Solan (H.P.) vide his
office letter No. PCB/C.Lab/Pwn/BMW/Shivalik Hospital
Una/04—1203 dated 17.12.2022 (copy already annexed as
Annexure R-II) has further reported that the HCF initially
submitted the application for consent under Water Act
1974 vide application dated 22.08.2017 but could not be
considered being incomplete. Now, the consent to operate
has been granted by the State Board through on-line mode
vide letter No. 117 dated 16.8.2022 vide consent no.
CTO/WATER/NEW/LAB/2022/5060056 valid up to
31.3.2027(copy attached as Annexure-II). The HCF was
initially in agreement with BMWT Plant Pvt. Ltd.,Village
Pangoli, Pathankot w.e.f. 07.07.2005 for transportation and
disposal of Bio-medical waste (copy attached as Annex-
VI). Presently, the HCF is in agreement with Enviro
Engineer, the Common Bio-medical Waste facility for
collection/transportation/ treatment and disposal of bio-
medical waste (copy attached as Annex-VII). Now, the
case for the grant of authorization vide application vide no.
7258169 dated 24.9.2022 submitted through on-line mode
by the HCF has been considered and the State Board
granted authorization under BMWM Rules 2016 vide
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Dis agistrate,
Una, District Una H.P)
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authorization No. BMW-UNA-014 (Una) dated
16.12.2022 in concurrence with the validity of consent

valid up to 31.03.2027 (copy annexed as Annex- III).

That in reply to para No. 3 (j) of the Original Application it
is submitted that as per the report received from the
Assistant Town Planner, Sub Division Town Planning
Office Una, District Una (H.P.) vide his office letter No.
SADA (Una)-Case No. BP-630/2007-334  dated
05.12.2022 (copy annexed as Annexure R-III), the
Development Plan for Una Planning Area was approved
by the Government of Himachal Pradesh vide notification
No. TCP-F (5)-7/96 dated 23.04.97. The Development
Plan of Una Planning Area is valid till March, 2023. As
per Development Plan of Una Planning Area the land
falling under Shivalik Hospital situated at Mohal Jhalera
has been earmarked for residential use. He has further
reported that as per clause 7.2.1.1 of Sr. No. 7.2.1
(Residential Use) of Chapter Seven of Development Plan
of Una Planning Area uses permitted in Residential Use
are Residences, Hospitals, Boarding Houses, Nurseries,
Kindergartens and Schools, Clinics, Social and Cultural
Institutions, Public Utilities and buildings, except service
and storage yards, agricultural gardens, nurseries and
greenhouses, any neighbour hood recreational uses
including clubs and other semi-public recreational uses,
accessory uses clearly incidental to residential uses v;/hich
will not create a nuisance and eco-hazard. He has further
reported that the building maps for the construction of Two

Storeyed Residential building at Khasra No.1546/14,
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District Magistrate,
Una, District Una (H.P.)
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1546/15, 1546/16, 1546/21, 1546/22 & 1546/23 as per
jamabandi for the years 2003-04 of Mohal Jhalera Tehsil
& District Una (H.P.) were approved vide No. SADA
(Una) BP-630/2007-659 dated 22.11.2007 in the name of
Shri Krishan Dass, Shri Akshay Kumar S/o Shri Krishan
Das & Smt. Anupama W/o Sh. Akshay Kumar. The
Shivalik Hospital is running in the building for which said
maps were approved. The necessary directions under the
provisions of TCP Act, 1977 have been issued to the
proprietor of the Hospital vide No. SADA (Una)- Case No.
BP-630/2007-333 dated 01.12.2022.

That in reply to para No. 3 (k) of the Original Application
it is submitted that the Assistant Town Planner, Sub
Division Town Planning Office Una, District Una vide his
above-referred notice No. SADA (Una)- Case No. BP-
630/2007-333 dated 01.12.2022 (copy annexed as
Annexure R-IV) has directed the proprietor of respondent
No.8 to submit the proposal/maps for obtaining the
permission for change of building use failing which action
under Section 39 of the Himachal Pradesh Town &

Country Planning Act, 1977 shall be initiated against him.

That the contents of para No.4 of the Original Application
call for no submissions from the replying respondent. It is
however submitted that consent to operate has been
granted by the State Board vide No. 117 dated 16.8.2022
vide consent No. CTO/WATER/NEW/LAB/2022/5060056
valid up to 31.3.2027(copy attached as Annex-II). The
State Board has also granted authorization under BMWM
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Rules 2016 vide authorization No. BMW-UNA-014 (Una)
dated 16.12.2022 in concurrence with the validity of

consent valid up to 31.03.2027 (copy annexed as

Annexure- III).

REPLY TO GROUNDS 5A TO 5E.

5. That the contents of para No.5 of the Original

Application being formal in nature call for no

submissions from the replying respondent. That the

contents of Grounds Paras 5A to SE relate to

respondents No.4, 5 & 8, hence call for no submissions

from the replying respondent.

PRAYER:

It is, therefore, prayed that in view of above submissions

the present Original Application may kindly be dismissed

against the replying respondent in the interest of justice & fair

play.

Through
Place: Una

Dated: |6 .01.2023

District Magistrate
BesPRelesONe (. P)

('0/

ish Kumar Advocate

Panel Counsel
For the State of H.P
S-138, LGF, G.K-1

New Delhi, Ph:9971493975

E-mail: chambersofmanishkumar@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI.
ORIGINAL APPLICATION No. 820 of 2022

IN THE MATTER OF: -
Naveen Kumar Applicant
Versus
vorandors. Respondents
AFFIDAVIT

I, Raghav Sharma S/o Shri Matadeen Sharma, aged 35
years, permanent resident of House No. U-1, JDA F lats, Behind
Satelite Hospital, Sethi Colony, Jawahar Nagar, Jaipur,
Rajasthan presently, working as Deputy Commissioner, Una
District Una (H.P.)do hereby solemnly affirm and declare as
under:-

1. That the accompanying reply to the OA No. 820 of 2022 has

been prepared and drafted at my instance and the contents of
paras no. 1 to 5 of the reply are true and correct to the best of
my knowledge as per information derived from the official
record and legal advice received.

2. That no part of it is false and nothing has been concealed
therefrom.

Di¥trict Magistrate,
Uk Pisteiat Una (H.P.)

Verification:-

That I the above-named deponent do hereby further state,
verify declare on oath that the contents of the above affidavit
are true and correct to the best of my knowledge and belief,
No part of the same is false and nothing material has been
concealed therefrom.

Verified at Una today on {o+ day of January, 2023

Digtrict Magistrate,
Und“PRBSH Una (H.B)
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‘O}.-:"‘“IC’:‘E OF THE CHIEF MEDICAL OFFICER, UNA DISTRICT UNA H.P.

No HFW-Una(Court Cases)/ 2022- | 303Y Dated: JY-|2-22 | 0
To .

The District Magistrate,

Una, District Una H.P.
Subject: Notice in Original Application No 820/2022 Naveen Kumar, Applicant versus

Union of India & Ors. ..Respondents.
Sir, .
Kindly refer to your letter No 101-103/ADC/LFA dated 28-11-2022 on the
subject cited above. :
| In this regards it is submitted that Shivalik Hospital, Jhalera Una Himachal Pradesh
is registered under Clinical Establishment Act, 2010 w.e.f.05-09-2022 for next one year i.e.up to
04-09-2023. The required certificate from H.P. State Pollution control Board w.e.f. 26-05-2022 to
25-05-2023 and agreement with Enviro Engineers w.e.f. 07-05-2022 to 31-03-2023. The
Photocopies of registration issued to the concerned hospital by this office along with certificate

from H.P. State Pollution control Board w.e.f. 26-05-2022 to 25-05-2023 and agreement with
Enviro Engineers w.e.f. 07-05-2022t0 3 1-03-2023 are attached herewith for your ready references.

This is for your kind information and necessary action please.

‘Encls: DA as above.

Yours Faithfully,

Chief Medm%/& //)/)L—

mESTED Una, District Una H.P.
' AW L

%WW

glype":i:tendem Grade-| »
] Dept sty Commissi
Una, Distt. Una (H.P) g
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District Registering Authority
UNA

CERTIFICATE oF PROVISIONAL REGISTRATION

This is to certify that Shivalik hospital located at JHALERA owned by AKSHEY Kk UMAR has been granted

provisional registration as g clinical establishment under Section 15 of The Clinical Establishments (Registration
and Regulation) Act, 2010. The Clinical Establishment is registered for providing medical services as g Nursing

Homc-,Mujthome, Polyclinic under Allophathy System of Medicine.

This Certificate is valid for g period of one year from the date ofissue.

Place: Una
Date of Issye: 05/08/2022 : »

Lerms and oo i L fesesiiaion

Provisional registration N0:0202901063

1. The holder of this Certificate of Registration shall comply with ajj the provisions of Clinical Establishment Act -

(Registration and Reguiation) 2010 and the Rules made there under.
2. The Certificate of Registration s Not transferable. The Certificate of Registration shail be displayed in 4

3. Any change of ownership or change of Category or change of management or on ceasing 1o function as a
clinical establishment, the Certificate of registration shajl be surrendered to the aUthority and application for

*Additional g and conditions age 4 stupulated by e appropriate reg, ST Guthoriry,
]

hitp !/climcalcs;lablishnw:nls,gov m'/\ulnunucale!ﬁ‘a(_;es/()R»"\/P!(:visionaI.L—is,’)x'-’.‘ih;rus.m-'('qu't‘ﬁi}if"!4;.!181:5.2‘?63(!& l.'ies;uicirci’:-fi'ha()f;Ni'is,;/-\%fid; ()e!!fz.()5/09/2022

ATTESTED

Superintendent Gradejl .
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)

———
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Taxes

The terms of thig agreement shal] be from0'J 9&2022 03140322673
Registration No. of this agreement js EEU/ © ) 1Lk ols
Enviro Engineers wijj charge minimum Rs_ 500/Month for hani ‘ﬁg’;doﬂéction,transpomﬁon & dig

[Ip——

) 1 NDITIONS - ) |
e s— L

of Bio Medical Waste a5 per Notification by the Governmeni of Himachal Pradesh No. HFV
A(3)2/2020 Dated 26/02/2022. Cooh
Enviro-Engineers will transport the BMW on alternate day .

such as GST or any tax as and when applicable shall be to the waste generator’s account.

Enviro-Engineers will transport the Bio Medical Waste as per Management & handling Rule, 2016
i ices of the waste ; i aste i |

contaminated with blood, body fluids like dressings, p asiers casts, cotton swabs and ba

Yellow Bags: (a) Human Anatomijca] (b) Human Anaﬁ)mieai. Waste () Soiled waste: Ites

Enviro Engineers win not pick up the Bio-medjca] Waste from ihe Hospital if it is not segregated,
Packed and tied jn Proper colour coded bags marked with Bay c'odig{l*lp; oranixed with other general

as per the Bio-Medijcal M&H) Rules,2016,

IN WITNESS WHEREOF THE PARTIES HERETO HAVE SET fHEiR HAND AND SEAL,

THE D

AY OF MONTH AND YEAR F IRST A{ﬁOVE WRITTEN '
On behalf of The Hospital | On behalf of Buviro Enginees,
BTTEg -y

sl r@\ﬂl l{

Aaharma

Superintendent Gradetl .
~ Olo the Deputy Commissiongy,

Una, Distt. Una (H.P)



H.P.STILTE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE I NEW SHIMLA-171009

——

HPSPCB No 117 ‘ nm:zms/zozz
'\“\\\MN

HCF Registration 1D: HP12261225 Aypplication No; 5060025
T Armens — Wmf?&%NM

7 To, ,
‘ j Shivalik hospital , near police lines, Jjhalera, una
. Near potice Iines, jhailera

: Police lines Jhalera
? Una

Subject: Consent ty Establish ander provisions of Water (Prevention & Control of Polﬁuﬁon) Act, 1974,

Q
g
g
g
g
g
~]
&
T
2
ot
O
~
&
2
[¢]
%
&
g
g
s

R

v h%wm_ e, -
TE/WA ERNEW/LA B/2022/5060025
e A 022/50600

200052022
25/05/2023

.

Previous CTE/CTO No. & Validiry -
2 2/CTO No. & Validity

e e ——
2.Particulars of the HCFICBWTF/Unit
\NNW\_ e —
Name & Designation of the Applicant _ Dr Akshey, (M

Address of Healtl, Care Facility

Shivalik hospital | tioqr police lines,
1 fhalerq, %08

ear police lines, Jhalera,

Police lines dhalera, Ung.] 74303

ALLOPATHIC pyy

ATTESTER

“This is computer generageq document trom HPOCHIMS Page 1 of 4
To verty this document please Scarn the QR Code.

Superintendent Gradetl .
O/o the Depyty Commissioner,
Una, Distt. Una (H.P.)



Copy To:-

The In-charge, HPSPCB, Ce
deposited by the HCF ang undertake i
as per provisions of the Water Act, 1974 ang Bio-

ntral Lap, Parwanoo. Distt. Sol

nspection, sampling of th

ATTESTED

Superintendent Grade-| .
Olo the Deputy Commissioner,
Una, Distt. Una (HP)

:

“This is COMputer generateq document from HPOCMMS”
To venify this document Please scan the OR Code.

an for information and directed 1o

€ HCF ag per prescribed Schedule fo
medica! Waste Mamngerncnt Rules, 2016,

APOORV by ot
DEVGAN 51?3&2.05.27

09:26:46 +05'30°
Apoory Devgan, IAS

ember Secreta

For & on behalf of
(H. P. State Pollution Contro] Board)

adjust the excesg fees

: . Digitally signed
APOORVgxPoSnv
, DEVGA
DEVGA-NDate: 2022.05.27

09:27:01 +0573¢*

Apoory Devgan, 1AS
Member Secreta

For & on behalf of
(H. P, State Pollution Control Board)

Page 2 of 4



TERMS 4N 4onprrions - ) 5

SPECIFIC CONDITIONS ‘
The Consent to Establish is valid 25/05/2023til] the commissioning of the unit whichever is
earlier.

This Consent is only for the purpose of Water Act and Unit/HCF shall obtain requisite
approval of other State/Central agencies as per their mandate.

The Unit/HCF shall obtain planning permission from concerned agencies as applicable

This Consent to establish is only for the purpose and under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 as the case may be, and will not construed as
substitute for mandatory clearances required for the project under any other law/ regulation/
direction/ order and the applicant shall obtain any such mandatory clearances before taking
any step to establish the Health Care Facility, operation or process or any treatment and
disposal system or an extension or addition thereto.

5. Consent to establish is issued for:-

(a) Liquid waste and domestic sewage generated from the HCF shall be disposed
in common public sewer line having terminal treatment facility, it available
and treatment shall confirm to the norms as prescribed in Environment
(Protection) Act, 1986 and Bio-Medical Waste Management Rules, 2016 as
amended from time to time.

(b) Liquid waste and domestic sewage generated from the HCF shall be treated in
ETP/STP if provided by the HCF for treatment. The treatmest shall confirm
to the norms as prescribed in Environment (Protection) Act, 1986 and Bio-
Medical Waste Management Rules, 2016, as amended from thme {o time.

(c) Liquid waste and domestic sewage generated from the HCYF shall be treated in
septic tank (only for the HCFs having bed capacity less than 10) as provided
by the HCF. The HCF shall ensure that no liquid waste shall be discharged
into open and treatment shall confirm to the norms as prescribed in
Environment (Protection) Act, 1986 for as amended from time to time.

(d) The Garbage shall be disposed of according to Solid Waste Management Rules,
2016. f

(e) Bio-medical waste shall be disposed of either through the authorized Common Bio-
medical Waste Treatment and Disposal Facilities or captive treatment facility (Deep
Burial) as per the provisions of Bio-medical Waste Management Rules, 2016,

() The Chemical Liquid waste generated from the HCF shall be pre-ireated and
disposed of in accordance with the Water (Prevention and Control of Pollution)
Act, 1974.

6. The buildup area of the HCF shall not exceed 20000 m 2 (only where Environment Clearance
is not applicable)

7. The HCF shall apply for Renewal of Consent to establish under the Water (Prevention &
Control of Pollution) Act, 1974, 3 months prior to expiry of this consent and shall also obtain
Authorization under Bio-medical Waste Management Rules, 2016 & Hazardous and Other
Waste (Management and Transboundary Movement) Rules, 2016. _

8. The HCF shall provide adequate arrangement for fighting the accidental leakage’s/ discharge
of any air pollutant/ gas/ liquid from the vessel, mechanical equipments etc. which are likely
to cause environmental pollution.

9. Al underground water retaining structures shall be lined with an impervious layer 5o as to
avoid seepage and contamination of sub soil/ water.

10. The HCF shall install Air Pollution Control devices so as to contain all the suspended
particulate matter and gaseous emissions.

11.  The HCF shall comply with any other conditions laid, down or direction issued by the Board
-under the provision of the Water (Prevention and Control of Pollution) Act, 1974, Bio-
medical Waste Management Rules, 2016 & Hazardous and Other Waste (Management and

Transboundary Movement) Rules, 2016 from time to time.
ATTESTED

“Thic ic cnmniitar aenerated document from HPOCMMS” Page 3 of 4
Superintendent Grade-|

Olo the Deputy Commissioner,

Una, Distt. Una (H.P,)



17,

18.

19.

20.

21.

The HCF shall not discharge any 4gl’tlv5njssions/odour. /

The HCF shall ensure that the emission from each stack shall conform to the emission
standards laid down by the oard from time to time.

Nothing in this No Objection Certificate shall be deemed to preclude the institution of any
legal action nor relieve the applicant from any responsibilities or penalties to which the
applicant is or may be subject under the provisions of the Water Act.

The HCF shall plant minimum of three suitable varieties of trees with an appropriate density
along the boundary of unit premises.

The HCF shall obtain consent to operate from this Board and install anti-pollution devices for
prevention control and abatement of Water Pollution before coming into operation/before a
final NOC is issued. :

The poltution control devices shall be designed to meet the norms for effluent treatment plant,
emission & noise.

" The State Board reserves the right to revoke/ review and alter the conditions of Consent to

Establish as the case may be.

The HCF shall provide acoustic enclosure over the DG set as per norms before come into
production.

The HCF shall comply with the provisions of the e-Waste (Management) Rules, 2016, as may
be, applicable to it.

This Consent to Establish is subject to the ratification by the State Board.

Apoorv Devgan, IAS

Member Secretary

For & on behalf of

( H. P. State Poilution Control Board)

ATTESTED

Superintendent Grade-
Olo the Deputy Commissioner,
Una, Distt. Una (H.P)

N aTa Y YW I Wt ] [ OO .

(7 o S U SN S VRSV SUU [ SRRy [ NS
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o 116 o ANNEXURE - }2-&
R Through mail
Zai Y Himachal Pradesh State Pollution Control Board '
Central Laboratory, SCF-7-8, Sector-1V, Parwanoo,

. — | F
Tehsil Kasauli, Distt.-Solan (H.P.), PIN 173220 ‘
Tel No. 01792-232540.

Woebsite: http://hppceb.nic.in c-mail: peblabparwanoo@gmail.com

No.:-PCB/C.Lab/Pwn/BM W/Shivalik Hospital Una/04- | 2073 Dated:- | ‘31'{)}/)0?,1/ .
To. | | :
\ﬁ/hc District Magistrate.
Una, Distt. Una (H.P.)

Sub: - Notice in Original Application No. 820/2022 Naveen Kumar, Applicant
versus V/s Union of India & ors. ..respondents.

Sir.
This is in reference to letter no 107/ADC/LLFA Dated 30.11.2022 on the

subject cited above. In this regard. as directed. the para-wise comment along with annexure
is enclosed for kind perusal, please.

Thanking You.

Yours faithfully
Encl: as above (by mail also)

AT’I(‘@STED

Superintendent Grade-|
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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Poi i s
Aomlt' Wise reply w.r.t. notice in original application No. 820/2022 Naveen Kumar,
ppiicant versus Union of India & ors., respondents before the Hon’ble NGT, New Delhi.

1. Itis a matter of record.

2. Itis a matter of record.

3. (a) Itisa matter of record.
(b) Itis a matter of record.
(c) Itis a matter of record.
(d) TItis true and matter of record.
(e) Itis true and matter of record.
(f) Itis true and matter of record

(g) The State Board requested the HCF vide letter No PCB/ lab/Pwn/Shivalik
hospital/BMW/-461 dated 27.07.17 (copy annexed by the applicant as Annexure Al)
to apply and obtain Consent under the provisions of Water (Prevention and Control of
Pollution) Act 1974 as well as Authorization under Bio Medical Waste Management
Rules, 2016. Although, the HCF applied for consent under Water Act, 1974 as well as
authorization under BMWM Rules, 2016 but the cases could not be considered due to
incomplete application and asked the HCF vide letters dated 19.12.17, 15.03.18 (copy
attached as Annex-Ia &Ib) to submit complete documents. Now, the consent to operate
has been granted by the State Board through on-line mode vide letter No 117 dated
16.8.2022 vide consent no CTO/WATER/NEW/LAB/2022/5060056 valid up to
31.3.2027(copy attached as Annex-II). The case for the grant of authorization vide
application vide no. 7258169 dated 24.9.2022 submitted through on-line mode by the
HCF has also been considered and the State Board granted authorization under BMWM
Rules 2016 vide authorization No. BMW-UNA-014 (Una) dated 16.12.2022 id
concurrence with the validity of consent valid up to 31.03.2027 (copy annexed as

Annex- III).

(h) As per the office record, Shivalik Hospital, Una had applied for the grant of
authorization to the Board & submitted the application on 01.9.2005 under provisions Bio
Medical Waste (Management & Handling) Rules, 1998 and the said 05 bedded Health
Care Facility (HCF) was granted authorization under the provisions of these Rules on
6.11.2006 (copy attached as Annex-IV) which was renewed from time to time and was
last renewed on 21-3-2015 for 10 beds capacity valid up to 31.03.2017 (copy attached as
Annex-V). In the Meanwhile, the Ministry of Environment, Forest & Climate Change,
GOI in supersession of Bio-medical Waste (Management & Handling) Rules, 1998 vide
notification No. G.S.R. 343(E), dated 28.03.2016 revised and issued Bio- medical Waste
Management Rules, 2016. As per these rules the HCFs are required not only to
obtain the authorization from the Board under revised Rules but also required to

LT -ooniwR

ATTESTED

Superintendent Grade-|
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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obtain Consent under Water Act 1974 and Air Act 1981. As per Rule 10 of these
Rules, “Every occupier or operator handling bio-medical waste, irrespective of the
quantity shall make an application in Form Il to the prescribed authority i.e. State
Pollution Control Board and Pollution Control Committee, as the case may be; for grant
of authorization and the prescribed authority shall grant the provisional authorization in
Form IIl and the validity of such authorization for bedded health care facility and
operator of a common facility shall be synchronized with the validity of the consents”.

(i) The HCF initially submitted the application for consent under Water Act 1974 vide
application dated 22.08.2017 but could not be considered being incomplete. Now the
consent to operate has been granted by the State Board through on-line mode vide letter
No 117 dated 16.8.2022 vide consent no CTO/WATER/NEW/LAB/2022/5060056 valid
up to 31.3.2027(copy attached as Annex-II). The HCF was initially in agreement with
BMWT Plant Pvt. Ltd.,Village Pangoli, Pathankot w.e.f. 07.07.2005 for transportation
and disposal of Bio-medical waste (copy attached as Annex-VI). Presently, the HCF is
in agreement with Enviro Engineer, the Common Bio-medical Waste facility for
collection/transportation/ treatment and disposal of bio-medical waste (copy attached as
Annex-VII). Now, the case for the grant of authorization vide application vide no.
7258169 dated 24.9.2022 submitted through on-line mode by the HCF has been
considered and the: State Board granted authorization under BMWM Rules 2016 vide
authorization No. BMW-UNA-014 (Una) dated 16.12.2022 in concurrence .with the
validity of consent valid up to 31.03.2027 (copy annexed as Annex- II).

(i) Does not pertain to the State Board.
(k) Does not pertain to the State Board.

4. The consent to operate has been granted by the State Board vide No 117 dated
16.8.2022 vide consent no CTO/WATER/NEW/LAB/2022/5060056 valid up to
31.3.2027(copy attached as Annex-II). The State Board has also granted authorization
under BMWM Rules 2016 vide authorization No. BMW-UNA-014 (Una) dated
16.12.2022 in concurrence with the validity of consent valid up to 31.03.2027 (copy
annexed as Annex- ITI).

5. The consent to operate has been granted by the State Board vide No 117 dated
16.8.2022 vide consent no CTO/WATER/NEW/LAB/2022/5060056 valid up to
31.3.2027(copy attached as Annex-II). The State Board has also granted authorization
under BMWM Rules 2016 vide authorization No. BMW-UNA-014 (Una) dated
16.12.2022 in concurrence with the validity of consent valid up to 31.03.2027 (copy

annexed as Annex- III),

Superintendent Grade-|
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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AT H.P. STATE POLLUTION CONTROL BOARD
’ <=Es SCF-7-8, SECTOR-1V, PARWANOO, SOLAN ‘ '
- Tel fax 01792-232540, e-mail pchlabparwanoo@pemail.com

PCB/Lab/PwivBMW/ Shivalik Hospital /- L | 4

Dated \4 “)—-‘ l s

To
Dr. Akshey Kumar (In-charge),
Shivalik Hospital,
Near Police Lines, Jhalara, Una District Una-HP-1 74303
Subject: Observation of inspection and compliance requirements under Biomedical Waste
Management Rules, 2016
Sir,

In reference to inspection of your 5 bedded hospital .conducted by Sr. Smermi:l;;
Officer of this office on 23.11.17 and subsequent discussions held with you on the pro‘}lslolns o
Biomedical Waste Rules, 2016 during the visit. You are directed to comply immediately

following issues so that your case for the grant of consent under Water Act and authorization under
BMW Rules,2016 could be forwarded to higher airthorities:-

1. Submit a copy of project report of your hospital.

2. Submit a copy of design/drawing of septic tank of your hospital along with lay out of line
for chemical liquid waste and sewage.

3. Provide a pre-treatment system for disinfection/neutralization of chemical liquid waste

generated from your hospital to meet discharge norms.

Your compliance/action taken report should reach this office within 15 days to avoid action please.

Thanking you,
Yours ly,

(Dr TBSingh)

Pr. Scientific Officer
Central Laboratory, HPSPCB Parwanoo.
ATTESTED
L
Superintendent Grade-!.

Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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H.P. STATE POLLUTION CONTROL BOARD
SCF-7-8, SECTOR-1V, PARWANOO, SOLAN
Tel fax 01792232540, e-mail peblabparwanoo@gmail.com

PCB/Lab/Pwn/BMW/ Shivalik Hospital /- \lo 2

Dated ’((03“%

To
The Managing Director,
Shivalik Hospital,
Near Police Lines, Jhalera
District Una-HP-174303
Subject: Compliance requirements under Biomedical Waste Management Rules, 2016
Sir,

In reference to your application Form -II, XIII received in this office along with
fees of Rs 1500=00. In this regard it is informed that additional fees for Rs 1500 =00 (Rs Four
Thousand Five Hundred Only) is required to be submitted for considering the case for 5 years

under Water Act, 1974and Biomedical Waste Rules,2016.

Prinet pef
Please send DD in favour of Senier Scientific Officer, HPSPCB, Parwanoo payable at. Parwanoo

Thanking you,

e

(Dr

Pr. Scientific Officer-

N Central Labgoratory, HPSPCB Parwanoo.
ATTESTED

Superintendent Grade-|

Olo the Deputy Commissioner,
e 1% Una, Distt. Una (H.P)

Rrincipal Scienti, ~ar
H.PStal» Pollution ¢ . -
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(a H.P.STATE POLLUTION CONTROL BOARD
M"‘E’?’ HIM PARIVESH, PHASE-1II, NEW SHIMLA-171009
HPSPCB No:
0:117 Date:16/08/2022
HCF Registration 1D: " HPI12261225 Application No: 3060056
To,
Shivalik hospital , near police lines, jhalera, una
Near police lines, jhatera
Police lines jhalera
Una
174303
Subject: Consent to Operate under provisions of Water (Prevention & Control of Pollution) Act, 1974.

With reference to your application for obtaining

'Consent to Operate’ ws 25/26 of Water (Prevention & Control

of Pollution) Act, 1974, the State Board on the recommendation of In-charge Central/ Regional Laboratory and
as per this Office Order No. 21562-80 dated 4.10.2019, hereby grants Consent to Operatc subject to the

following terms and conditions:

1.Particulars of Consent to Operate under Water Act, 1974 granted to the HCF '

Consent No.

CTO/WATER/NEW/LAB/2022/5060056

Date of issue : 16/08/2022
Date of expiry : 31/03/2027
Certificate Type : NEW

Previous CTE/CTO No. & Validity :

5060025 valid upto 25/05/2023

2.Particulars of the HCF/CBWTF/Unit

Name & Designation of the Applicant Dr Akshey, (MD)
Address of Health Care Facility Shivalik hospital , near police lines,
jhalera, una,
Near police lines, jhalera,
Police lines jhalera,Una-174303
Type of HCF ALLOPATHIC PVT
Allopathic/AyurvcdicNe!erin‘nry/Olbers
Bedded/Non-Bedded Bedded
Bed Capacity 10
District Una
Process of Treatment (if HCTF has any treatment plant for chemical Hquid waste, industrial, domestic or .
combined effluent)
Description Quantity(in KLD) Method of Treatment | Method of Disposal
Others 0.020 Pretreatment STP ’
Domestic 25 cipcumsip drain
Type of Liquid Waste Treatment System installed
“This is compuler generated document from HPOCMMS bage 10l 4

Yo verily this document please scan the QR Code.

ATTESTED

3 /
Superintendent Grade-|

Olo the Deputy Commissioner,
Una, Distt. Una (HP)



installed 1\ Capacity Quantity Unit
\ STP \ 3 1 KLD
\Prc-trcaxmcm \ 0.030 1 ] KLD

Apoorv Devgan, IAS

Member Secretary

For & on behalf of

(H P. State Pollution Control Board)

Capy To:-
The In-charge, HPSPCB, Central Lab. Parwanoo, Distt. Solan for information and directed to inspect the HCF/ Unit as per
prescribed schedule and compliance of norms by the HCF/ Unit as per provisions under Water Act, 1974/ Air Act, 1981 &

BMW Rules, 2016.

E E Digitally signed
5-”*% APOORV 252
3 DEVGAN 30770616

]
| [P 453 et ¢ 16:41:43 +0530°

Apoorv Devgan, IAS

Member Secretary

For & on behalf of

( H. P. State Pollution Control Bogrd)

ATTE:::' 2

Superintendent Grade-|

Ofo the Deputy Commissioner,
Una, Distt. Una (H.P)
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ﬂ TERMS AND CONDITIONS
A.  SPECIFIC CONDITIONS
1. The Consent to Operate is valid upto 31/03/2027
2. This Consent is onl
y for the purpose of W i i isi
approval of other Statc/Cemrgl rapgetfcic::s asa;e;r%::éi?r:gagggilleF shell obtain ""l“'{"c
3.

Thtt, HCF shall obtain planning permission from concemed agencies as applicable
4. This Consent to Operate is onl
(Prevention & Control of
substitute for mandatory
direction/ order and the
any ste
dispos

y for the purpose and under the provisions of the Water
Pollution) Act, 1981 as the case may be, and will not consxrue(_i as
clearances required for the project under any other law/ regulation/
applicant shall obtain any such mandatory clearances before taking ,
D to establish the Health Care Facility, operation or process or any treatment and
al system or an extension or addition thereto. 31/03/2027

In casc of HCFs having bed capacity less than 10, the Consent is granted as per the Office
Order No. HPSPCB (12)Board Meeting (BMW)/-2719-2753 dated 18.02.2020.

6.  This Conscnt to Operate is issued for:-

(a) Liquid waste and domestic sewage generated from the HCF shall be dis?lo;eld
in common public sewer line having terminal treatment facility, if availa t:
and treatment shall confirm to the norms as prescribed in Environmen

(Protection) Act, 1986 and Bio-Medical Waste Management Rules, 2016 as
amended from time to time,

i i treated in
Liquid waste and domestic sewage generated from the HCF shall be
® E'lgP/STP if provided by the HCF for treatment. The treatment shall confirm
to the norms as prescribed in Environment (Protection) Act, 1986 and Bio-
Medical Waste Management Rules, 2016, as amended from time to time.

i nd domestic sewage generated from the HCF shall be tre,ate.d in

© ?gg;icdt::;t:o?ﬂ;i for the HCFs l%avging bed capacity less than 10) as provxdeg
by the HCF. The HCF shall ensure that no liquid waste shall be discharge

into open and treatment shall confirm to the norms as prescribed in

Environment (Protection) Act, 1986 for as amended from time to time.

(d) The Garbage shall be disposed of according to Solid Waste Management Rules,
2016.

io-medical waste shall be disposed of cither through the authorized Common Bio-
© rlxaaleod ix::lael \l;/z;ste Treatment and Disposal Facilities or captive treatment facility (Deep
Burial) as per the provisions of Bio-medical Waste Management Rules, 2016.

ical Liquid waste generated from the HCF shall be pre-treated _and
@ gik;;oi?;%"f in accqordance with the Water (Prevention and Control of Pollution)
Act, 1974,

7 The buildup area of the HCF shall not exceed 20000 m 2 (only where Environment Clearance
) is not applicable)

CF shall apply for Renewal of Consent to Operate under the Water (Prevention &

5 'ggﬁtgl of Pollutigrr)l)yAct, 1974, 3 months prior to expiry of this consent and shall also obtain

Authorization under Bio-mcdical Waste Management Rules, 2016 & Hazardous and Other
Waste (Management and Transboundary Movement) Rules, 2016.

9. The HCF shall provide adequate arrangement for fighting the accidental leakage’s/ discharge

of any air pollutant/ gas/ liquid from the vessel, mechanical cquipments etc. which are likely
to cause environmental pollution,

-

10.  All underground water retaining structures shall be lined with an impervious layer so as to
avoid seepage and contamination of sub soil/ water.

11, The HCF shall comply with any other conditions laid down or direction issued by the Board

under the provision of the Water (Prevention and Control of Pollution) Act, 1974, Bio-

medical Waste Management Rules, 2016 & Hazardous and Other Waste (Management and
Transboundary Movement) Rules, 2016 from time to time.

12. The HCF shall not discharge any fugitive emissions/odour.

“This is computer gensrated document from HPOCMMS'
To venty this document please scan the QR Code.

ATTESTED

page 30f 4
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13.. Nothing in this No Objection Certificate shall be deemed to preclude the institution of any
, legal action nor relieve the applicant from any responsibilities or penalties to which the
applicant is or may be subject under the provisions of the Water Act.

14. The HCF shall plant minimum of threc suitable varieties of trees with an appropriate density
along the boundary of unit premises.

15. The State Board reserves the right to revoke/ review and alter the conditions of renewal of
Consent Operate as the case may be.

16. The HCF shall comply with the provisions of the e-Waste (Managemecnt) Rules, 2016, as may

be, applicable to it.

17. This Consent to Operate is subject to the ratification by the State Board

Apoorv Devgan, IAS

. Member Sccretary

For & on behalf of

( H. P. State Pollution Control Board)

ATTESTE

[

Superintendent Grade-1
Ofo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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H.P.STATE POLLUTION CONTROL BOARD
HPSPCB

HPSPCB/BMW :7258169 Date:12/12/2022

FORM 111

%

AUTHORISATION ISSUED UNDER RULE 10 OF BIO MEDICAL WASTE MANAGEMENT

To,

Subject:

RULES ,2016

Shivalik Hospital , Near Police Lines, Jhalera, Una
Near Police Lines, Jhalera .

Amb '

Una

Grant of Authorization for operating a facility for Generation,Segregation, ,Collection,
Storage, Treatment or Processing or Conversion, Disposal or Destruction, of Bio-Medical
Wastes under Bio-Medical Waste Management Rules, 2016.

(a) Number of .authorization : BMW-UNA-014 (Una)
(b) Validity from - Validity Upto : 12/12/2022 - 31/03/2027
(c) No. of beds : 10
(d) Quantity of waste : Solid 0.540 Kgs per Day
Liquid 20 Ltr per Day
() Mode of Disposal : M/s Enviro Engineer Pandoga Una

As per powers delegated by the State Board vide Notification No. HPSPCB/BMW Notification
(2)/22426-74 dated 01-03-2017, authorisation is hereby granted under Bio-Medical Waste
Management Rules, 2016 to Shivalik Hospital , Near Police Lines, Jhalern, Una, Near Police Lines,
Jhalera, Una for the following activities and term & conditions: .

Generation,Segregation, ,Collection, Storage, Treatment or Processing or Conversion, Disposal or

Destruction, of various categories of Bio-medical wastc generated from your institution strictly as per
the provisions/standards prescribed under the said rules.

The grant of authorization shall be synchronised with the validity of Consents from the date of issue
and ensure the final treatment & disposal of liquid waste in accordance with Water (Prevention and
Control of Pollution) Act, 1974,

The authorization is subject to the terms & conditions as stated overleaf and also to such conditions
as may be specified in the rules for the time to time-in force under the Environment (Protection) Act,
1986.

The log book for the all categorics of bio-medical waste generated should also be maintained and
shall submit annual report on form-IV before 30th June every year to the State Board.

The mercury containing waste or mercury spillage shall be stored separately & record shall be
maintained in the log book.

The plastic waste shall be handed over to the suthorised operator of CBWTF or plastic waste
recycling units registered under the Plastic Waste (Management & Handling) Rules, 2011.

The Chemical Liquid waste gencrated from the HCF/UNIT shall be segregated at source and shall be
pre-treated or neutralized before mixing with other effluent generated from the HCF.

_— - . . N . 4
“This is computer generaled document from HPOCMM page 1 of
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: , .
- may be
. e e s . : i ve and also to such conditions as
8.  This authorisation is subject to the condlti?gr!cfée:::gé‘reg :&? onment (Protection) Act, 1986.

specified in the rules from time to time in e o 10 expiry of the
9.  The HCE/UNIT shall apply for the renewal of an authorization within 3 months prior to expiry

previous authorization, if applicable.

SPECIAL CONDITIONS
Apoorv Devgan, IAS
Member Secretary
For & on behalf of
( H. P. State Pollution Control Board)
Copy To:

1. The Incharge, Regional Laboratory Una, HPSPCB, District Una, HP for information and

directed to ensure compliance of norms as per provisions of the Water Act, 1974 and BMWM
Rules, 2016.

2. The Incharge, Central Lab. Parwanoo for information.

APOO Rr Dlgltallsr signed
, y

. by APOORV

V DEVGAN
© Date:
DEVGA 20221216
4 13:03:26
N .,/ o530
Apoory Devgan, TIAS
Member Secretary
For & on behalf of

( H, P. State Pollution Control Board)

ATTESTED

Supeﬁntendeﬂ%m

Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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TERMS AND CONDITIONS OF AUTHORIZATION

perator/ generator of Bio-
of the Environment (Prot
The authorization or
by the Prescribed Au

medical waste or transp

orter § i s
cetion) Act, 1986, and ¢r 50 authorized shall comply with the

the rules madc there under,
:;sorr?tl;:wnl shall be produced for inspection at the request of an officer authorized

storage of segregated byl ! premiscs for a safe, ventilated and secured location for
teal waste in colored bags or iners i ified i
Schedule 1, to ensure that there shall be no secondn Fronlng, plforage of recyelstles or nadve

: : p handli ilferage i
scaltening or spillage by animals an d the bio-mcdicry wndling, pilferage of recyclables or inadvertent

tran A U the al waste from such place or premiscs shall be directly
; .f.ported in the manner as prescribed in these rules to the common bio-medical waste treatment
Snc}: :(tiy lorlfor the appropriate tr

chedule 1.

catment and disposal, as the case may be, in the manncr as prescribed in

'tl;lhe occupier sha}l pre-treat t}\e l_nboruto::y waste, microbiological waste, blood samples and blood bags
rough disinfection or sterilization on-site in the manner as prescribed by the World Health

Orgamsalngn (WHO) or National AIDs Control Organisation (NACO) guidelines and then sent to the
common bio-medical waste treatment facility for final disposal.

The occupier shall provide training to all its health care workers and others, involved in handling of bio
medical waste at the time of induction and thereafter at least once cvery year and the details of training
programmes conducted, number of personnel trained and number of personnel not undergone any
training shall be provided in the Annual Report. :

The occupier shall immunise all its health care workers and others, involved in handling of bio-medical
waste for protection against diseases including Hepatitis B and Tetanus that are likely to be transmitted
by handling of bio-medical wastc, in the manner as prescribed in the National Immunisation Policy or

the guidelines of the Ministry of Health and Family Welfare issued from time to time;

The occupier shall establish a Bar- Code System for bags or containers containing bio-medical waste to
be sent out of the premises or place for any purpose.

The occupier shall ensure segregation of liquid chemical waste at source and ensure pre-treatment or
neutralisation prior to mixing with other effluent generated from health care facilities.

The occupier shall ensure treatment and disposal of liquid waste in accordance with the Water
(Prevention and Control of Pollution} Act, 1974 (6 of 1974).

The occupier shall maintain and update on day to day basis the bio-medical waste management register

and display the monthly record on its website according to the bio-medical waste generated in terms of
category and colour coding as specified in Schedule I.

The occupier/ operator of the facility shall maintain proper housekeeping in the premises where the Bio-
medical wastes are handled.

The occupicer/ operator of the facility shall not change or alter cither the quality or the quantity or the

rate of discharge of liquid/ emission or temperature or the route of discharge without pervious written
permission from the Prescribed Authority.

The occupier shall dispose of solid waste other than bio-medical waste in accordance with the

provisions of respective waste management rules mude under the relevant laws and amended from time
to time.

The occupier/ operator of the fucility, its heirs, legal representatives te., shall have no claim whatsoever
to the cor{:inuaul:m or renewal of lhi); authorization nlter the expiry of the period of authorization.

The occupier/ operator of a facility shall report in Form-l to the Prescribed Authority in case of any
accident occur at any institution or facility or any other site where Bio-medical waste is handied or
during trunsponiation of such waste,

The oceupier/ operator of the facility shall ensure tha, the facility is handled, operated by only qualified
personals in the ficld. The occupicr/ operutor of the fucility shall also uquml qualitied personals and
create a separate cell/ department for complisnee under the various conditions of the authorization.

The authorized person shall tuke prior permission of the Prescribed Authority to close down the facility.

- ’ " page3of4
*This is computer generated document from HPOCMMS®
To verily this document please scan the QR Cods.
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26.

27.

28.

29.

30.

- . i
The occupicr/ operator of o facility shnll']rean&!isposc the Bio-medical waste in accordance with the

Rules.
i 7 "the fucility are required to muaint ¢
The occupicr/ operator of Aut{cluvc, xlw icrowave system, ctc. The occupier/ operator shall comply

ical waste like, Incinerator, v pier/
\Tnctg the standards for incincmt,or, autoclave and microwave system, deep burial pits etc. as the casc may

be as prescribed in the Rules
ing Bio-mcdical waste in Form-IV

the Prescribed Authority. The
f Bio-medical wastc handled during
on by the Prescribed

ain cquipments for requisite treatment of Bio-

all maintain records of handl

The occupicr/ operator of the facility sh
as per rule and submit the Annual Report by 30th Junc cvery year to
report shall include information about the categorics and quantitics o

the preceding year. All the record shall be subjected to inspection and verificati
Authority/ authorized person at any time. »

The occupier/ operator of the facility shall ensure that the Bio-me
other waste, v :
The occupier/ operator of the fucility shall segregate the Bio-medical waste and collect in the container
bags at the point of gencration in accordance with the Rules prior to storage, transportation, treatment
and disposal, The containers shall be labelled in accordance with Schedule-1V.

The occupier/ operator of the facility shall ensure that no untreated Bio-medical waste shall be kept/
stored beyond a period of 48 hours, provided that if for any reason it becomes necessary to store waste
beyond such period, the authorized person shall take permission of the Prescribed Authority and take
measures to ensure that the waste does not adversely affect human health and environment.

The occupier /generator shall take services of Common Transport Facility from duly authorized
transporter of Bio-Medical Waste, to transport its bio-medical waste to common treatment facility.

dical waste shall not be mixed with

The Prescribed Authority reserves the right to review, impose additional condition or conditions,
revoke, change or alter the terms and conditions of the authorization.

The occupier/ operator of the facility shall comply with the standards and specification as per rules and
shall furnish compliance within 30 days from the date of receipt of this authorization.

Waste collecting bags require incineration shall be made of non/ chlorinated plastic with label and seal
as per the specifications indicated under Bio-medical Waste Management Rules, 2016. :

Any authorized change in personnel/ equipment or working conditions as mentioned in the application
by the person authorized shall constitute a breach of this authorization. 4

The occupier/ operator of the facility shall not rent and sell, transfer or otherwise transport the Bio-
medical waste without prior permission from the Prescribed Authority.

The hospital/UNIT shall submit the Analysis Report of liquid waste being discharged by the hospital
within 3 months from date of the issue of authorization to ascertain the adequacy and efficiency of

treatment systems.
ATTESTED
Superintendent Grade-|
8/0 the Deputy Commissioner,
| na, Distt. Una (H.P) By Order
_ Member Secretary
( H. P, State Pollution Control Board)
“eThis Is computer generated document 'mnb %P&%g{MS' pag? dotd
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No. EP&PCB/BWM (117)/ Shivalik Hospital Una / 06- <214 & ~5 pacs &7/

To

Sub:

)

S =

Copy to:
“~ The Sr. Scientific Officer, HPSEP&PCB, SCF 7-8, Scctor 1V, Parwanoo. Di tri
’ , District

129 -

Himachal Pradesh State Environment Protection
&

Pollution Control Board
Paryavaran Bhawan, Phasc-I11, New Shimia-9
Tel: 2673766, 2673020 Fax: 2673018

The Medicat Officer l/c,
Shivalik Hospital,

Near O1d Bus Stand, Una,
District Una

Authorisation for operating a facility for Generation, Collection, Storage,
Treatment/ Disposal and for Handling of Bio-Medical Wastes.

(a) Number of authorisation . BMW/ UNA-014/ 05-08

L)) Date of Expiry : 31-3-2008

(c) No. of beds/Quantity of waste -5 Beds / 7.3 Kg per montl.l. .

d Modc of Disposal Through Common bl.o.-mcdlcal
waste  treatment  facility at
Pathankot.

The prescribed authority in excrcise of the powcrs conferred upon it under rule 7(53)
of the Bio-Mcdical Waste (Management & Handling) Rules, 1998 of Environment
(Protcction) Act. 1986 hercby grant authorisation applicd under rule 8(1) of the said
rules to Shivalik Hospital, Near Old Bus Stand. Una.District Una for the following
activitics: -

Generation. Scgregation. Treatment & Disposal of various catcgorics of Bio-medical
waste gencrated from  vour institution strictly as per the provisions/standards
prescribed under the said rules.

The authorisation shall be in force upto 31** March, 2008.

The Medical institution shall apply for renewal of authorisation before 3 months
of expiry of the authorisation period.

The authorisation is subject to the terms & conditions as stated overleaf and also to
such conditions as may be specified in the rules for the time to time-in force under
the Environment (Protection) Act, 1986.

The log book for the 10 categories of bio-medical waste generated should also b
maintained. 0 be

Member Secretary
HPSEP&PCRB

Solan for information. The officer is requested to visi i
. o visit th i iodi
send the report. ' © said unit periodically and

ninry ‘n{/{’ [RITEE /3/”/f/

/./ e Nt et s er Secretary
nﬁ»f/‘”/ o . T Near, HRSEP&PCB
7 u{"f / ) St wanoo-173220,
/3/ A v
\.// CJ(—’
: ~ ATTESTED
Superintendent Grade-|

Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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TERMS AND CONDITIONS OF AUTHORIZATION

. . ) . : visions
the EnVironmenl (P ator of Bio-medical waste or transporter so authorized shall comply with the pro

- (FTotection) Act, 1986, and the rules made there under. ~ thorized by the

S renewal shall be produced for inspection at the request of an officer au ’

i N . - Bio.medical
\"221:§°£§‘§21‘3?:£al0r of the facility shall maintuin proper house keeping in the premises where the Bio-medica
. ' R e, - OI‘
di;zlociltp‘e.r/. Dp.em(or.m: the facility shall not change or alter cither the quuhl‘}' or the q}“?g:")c r‘:; ig;?o;d:":om
harge P' liquid/ emission or temperuture or the route ol discharge without pervious wri p
the Prcscn}md Authority, ' 1 of Bio-medical
e occupter/ operator of the tacitity shall take all precautionary steps to avoid lc'ukugc/ .:,-pxlli}gc é’ s
Waste from the storage area, the storuge area shall be properly lenced/ protected with caution stgnh C:isloc 0 the
The occupicr/ operator of the facility, its heirs, legal representatives ctc., shull have no claim wha
continuation or renewal of this authorization after the expiry of the period of authorization. - oF anv accident
The occupicr/ operator of a facility shall report in Form-HI to the Prescribed Authority in case 0 dnyna(ion iy
oceur at any institution or facility or any other site where Bio-medical waste is handled or during transpo
such waste.
The occupier/ operator of the facility shall ensure that, the facility is handled, operated b}’lonl}dqgrig::'.‘:‘:
personals in the field. The occupier/ operator of the facility shall also appoint qu?llﬁed personals an T
separate cell/ department for compliance under the various conditions of the authorization. acility
The authorized person shall take prior permission of the Prescribed Authority to close down the att:} l}t‘}- evious
The unit shall apply for the renewal of an authorization within 3 months prior to expiry of the pr
authorization. . ) .
The occupier/ operator of a facility shall treat and dispose the Bio-medical waste in a_ccordancc with thfa Ruzs:. 1
The occupier/ operator of the facility are required to maintain equipments for requisite treatment of Bio-m: 101
waste like, Incinerator, Autoclave, Microwave system, etc. The occupier/ operat_or shf'ill comply with the standards
for incinerator, autoclave and microwave system, deep burial pits etc. as prescnt')ed in ll}e Rules. )
The occupier/ operator of the facility shall maintain records of handling Bic-medical .waste in For:m.-ﬂ as
per rule (10) and submit the Annual Report by 31" January every year t.o the If‘rescnbed Autherity. 'I"he
report shall include information about the categories and quantities of Blo-me.dlcal.waste bandled du.rmg
the preceding year. All the record shall be subjected to inspection and verification by the Prescribed
Authority/ authorized person at any time. . o
The occupier/ operator of the facility shall ensure that the Bio-medical waste shall not bc mixed w1_th other waste.
The occupier/ operator of the facility shall segregate the Bio-medical waste and collect in the container bags at the
point of generation in accordance with Schedule-Il prior to storage, transportation, treatment and disposal. The
containers shall be labeled in accordance with Schedule-ITI.
The occupier/ operator of the facility shall ensure that no untreated Bio-medical waste shall be KepV/ stored bevond
a peniod of 48 hours, provided that if for any reason it becomes necessary to store waste beyond such period, the
authorized person shall take permission of the Prescribed Autherity and take measures to ensure that the waste
does not adversely affect human health and environment. .
The occupier /gencrator shall take services of Cormmon Transport Facility from dulv authorized
transporter of Bio-Medical Waste, to transport its bio-medical waste to common treatment facility,
The Prescribed Authority reserves the right to review, impose additional condition or conditions, revoke, change
or aiter the terms and conditions of the authorization. N
The occupier/ operator of the [acility shall comply with the standards and specitication as per rules and shall
fumish compliance within 30 days from the date of receipt of this authorization.
Waslte collecting bags require incineration shall be made of now/ chlorinated plastic with label and seal as per the
specifications indicated under Schedule-I of the Bio-medical Rules, 1998, “ :
Any authorized change in personnel/ equipment or working conditions as mentioned in the application by the
person authorized shall constitute a breach of this authorization. ’
The oceupier/ operator of the facility shall not rent and sell, transter or otherwise transport the Bio-medical waste
without prior permission from the Prescribed Authority.
The haspital shall submit the Analysis Report of stack emissions attached to incinerator and Analysis Report of

liquid waste being discharged by the hospital within 3 months lrom dute ol the issue ol authorization to ascertain
the adequacy and cfliciency of treatment systems, '

TTESTE
Member Secretary
. HPSFP&PCR

Superintendent Grade-|
O/o the Deputy Commissioner,
Una, Distt. Una (H.P)



TERMS AND CONDIT

OF AUTHORIZATION

'\ The unit/ operator! gcncraxof of Bio-medical waste or transporter so authorized shall com

P With the
ovisions of the Environment (Protection) Act, 1986, and the rules made there under. . o
2 Prrhc authorization or its renewal shall be produced or inspection
‘ i ibed Authority.
st of an officer authorized by the Prescribed o ' ‘
3 r'\i:eﬂ:)::g?;l :pcrator of the facility shall maintain proper house keeping in the premises where the Bio-

medical wastes are handled.

. . . \
4. The occupier/ operator of the facility shall not change or alter either the quality or the quantity or the rate of

i i i i rmission
discharge of Yiquid/ emission or temperature or the route of discharge without pervious wrltteﬂﬁlpe
from the Prescribed Authority.

. ; i of Bio-
'S, The occupier/ operator of the facility shall take all precautionary steps to avoid leakage/ spillage

ith caution
medical waste from the storage area, the storage area shall be properly fenced/ protected with ¢
signboards.

. im ver to
6. The occupier/ operator of the facility, its heirs, legal representatives etc...shallfhav; nga c;iz:;n whatsoc
the continuation or renewal of this authorization after the expiry of the period of authori .

7. The occupier/ operator of a facility shall report in Form-11I to the Prescribed Authority in case of any

; ; ; i rin
accident occur at any institution or facility or any other site where Bio-medical waste is handled or during
transportation of such waste.

8. The occupier/ operator of the facility shall ensure that, the facility is ha‘ndled, pperated by on!ydqual;:ie:
personals in the field. The occupier/ operator of the facility shall glso appoint quah.ﬁed. personals and cre
separate cell/ department for compliance under the various conditions of the authorization.

9. The authorized person shall take prior permission of the Prescribed Authority to close down the facility.
10. The unit shall apply for

the renewal of an authorization within 3 months prior to expiry of the previous
authorization. - ) . -
11. The occupier/ operator of a facility shall treat and dispose the Bio-medical waste in accordance: with the
Rules,

12. The occupier/ operator of the facility are required to maintain equipments for requisite treatment of B§o~
medical waste like, Incinerator, Autoclave, Microwave system, etc. The occupicr/ operator shall c9mpl)" with
the standards for incinerator, autoclave and microwave system, deep burial pits etc. as prescribed in the
Rules.

13. The occupier/ operator of the facility shall maintain records of handling Bio-medical waste in Form-II
as per rule (10) and submit the Annual Report by 31*

Junuary every year to the Prescribed Authority,
The report shall include information about the categories and quantities of Bio-medical waste handled
during the preceding year. All the record shall be subjected to inspection and verification-by the
Prescribed Authority/ authorized person at any time.

14. The occupier/ operator of the facility shall ensure that the Bio-medical waste sha
waste,

 not be mixed with other
15. The occupier/ operator of the facility shall segregate the Bio-

medical waste and collect in th
at the point of generation in accordance with Schedule-

¢ container bags
I prior to storage, transportation, treatment and

disposal. The containers shall be labeled in accordance with Schedule-III.
16. The occupier/ operator of the facility shall ensure that no untreated Bio-

medical waste shall be kepl/ stored
beyond a period of 48 hours, provided that if for any reason it becomes necessary to store waste beyond such
period, the authorized person shall take permission of the Prescribed Authority and take measures to ensure
that the waste doces not adversely affect human health and environment,
17. The occupier /generator shall take services of Common_Transport Facility from_duly authorized
‘ transporter of Bio-Medical Waste, to transport its bio-medical waste to common treatment facilit
18. The Prescribed Authority reserves the right to review, impose additional condition or conditions ' k
change or alter the terms and conditians of the authorization, » fevoke,
19. The occupier/ operator of the facility shall comply with the standards and specification as per rules and
furnish compliance within 30 days from the date of receipt of this authorization, and shall
20. Waste collecting bags require incineration shall be made of non chlorinay ic wi
the specifications indicated under Schedule-1H of the Bio-medical Rules, ;:ggyél.asnc With label and seal as per
21. Any authorized change in personnel/ equipment or workin conditions as i i P
person authorized shall constitute a brcachpof this nutl\oria':gtion. o5 mentioned in the application by the
22. The occupier/ operator of the facility shall not rent and sell,

waste without prior permission from the Pre

transfer or otherwise transport ;
scribed Authority, port the Bio-

medical
23. The hospital shall submit the Analysis Report of stack emissions attached 10 incinerat i
of liquid waste being discharged by the hospital within 3 months from date of themis(s):xg‘:;if !::tz;‘lys.ls R_eport
ascertain the adequacy and ef ficiency of treatment systems, . - ortzation to
Memb By Order
v . ember Secretyr
ATTESTED, HPSPCR

Superintendent Grade-|

Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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BIO SMEDICAL WASTE LIFTING CERTIVICATE
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NSRRI E BIRIN -1 OF BIO-MEDICAL WASTE (Management & Hwt' vl
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"ATOUR] ACILITY LOCATED AT \’Hl,\(.l“ |
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ATTEST

Superintendent Grade-!
O/o the Deputy Commissioner, -
Una, Distt. Una (H.P.)
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HUREL P CENTY
AGRUENMENE
seseesesees dluy of "'/‘(-S-’-’/-- ol the yem =28
BIO MEIIC L AT T 1 A BECWEEN /

Oy l.l)l(. AL WASTE TREATMENT TRUST (BMW), villige Pungoti. Tehsil Pathanta
through their ve wesentintive. Sth-Vishwmittar s/ S -Des Raj-.

This aprecient is entered on 1 {17

AND

Dr. ARRIMY KR SHARMA 'Va Zf"/g /./u_\;:/,,(i
MDBS MBIMAMC) “C /‘J‘
Conadtnt Surgeon ne

MUT Ne 7841 i2g )

\Vl\ct'ux\s Bio-Medieal wastetreatment trust (hereinnller rofirred 1o os BMWT) s set np s onit
for common Gacility for colicetion, transpartation, treatment and disposnt of Biosmedical wiste
gc.“f‘"‘""d by the Hleabheane establishinents, Hospitals, Nursigs homes, BHood banks, Q.00
clinics, Patholegical laborataries, Dingnostic centers ete, (hereinaller enlled as pgenerors)

Whereas BNW T alYers to provide serviee tu the pencrnior on s user pay principil of coblection,
wrestment wad Cisposal oF BMW at the nowminal charpes along with otlier terms and conditiar,
\t'\\h A security wdvanee equivalent to the payient ol 60 dnys. Wherens BMW widertuken the
liability of coll setion, transportation, treatment, disposal of BMW, the generitor shiail
undertahe to achere to this contrnet of service by UMW for a mininum period of two year from
the agreement kate, Whereas the generator is ahospital/O.0.D clinie/ Pathological
Iaborstory/den al chinies, Diaguostic center ete, and agrees to avail the services being provided hy
BMWT with terms and conditions as Hsted on sirceeeding paras,

RESPONSIB LITIES QF BMWT ) o

FBMWT shalimect all the rules and regulations stipulated by BPSEP&PCH and generator shall
not be Hable for sy inproper transportation, trcatment and disposal,

2BMWT is liable B any violation of the Environment (Protectiony Act 1986 and the relevant
rules, atter collection of BMAV [rom the genertor anits as per the agreenent terms nnd
conditions.

S3MWYT shall @ity colleet BMW from the pencrator premises as per the respongibilities ol the
ueneritor, :

A I case BMWY vehicle il (o collect the BMW within 48 lirs, of the designated time (48 bies.y

due 1o any reason, the gencrator shall inform the BMWT office al Pathankol who will ensuie o

strictly colleet the BMW within next 24 hres. BMWT shall be solcly vesponsible for the

cansequences, if any in this regard. BMW alfice shull inaintain a register for such compliints

o..d ailot comokiint number to the generator, Afler the expiry of 72 hes, BMWT shall bear ali

lizhiiiiies and penalities imposed by PCB, if any. :

5.0tier comptaints i sy shall also e made to BMWT Pathankot by the generator, DNAWT

promise to atiend 1o all such complaints within the shortest pussible time.

6. BMW shall collect the segregited bio-medicul waste frony the idemtiticd CORIMOY Wasle

collection site in the premises of generitor, ;0

7.BMWT shall provide assistance o finalive (he pick up lovidion to the generator,

SBMWE shall tsmspont the seprepated waste in closed container veliiele W its treatiment plam,

9.1 the peneritor desires the initial training ohout segregntion ol BMW in eolour coded plastiv

bags and metaod of collection of BMW, shall be provided by BMWT alne extia eost,

10.BMWT st all schedube the timings Tor collecting the waste in consultation with the gencretor

ELBMWT pramises 1o heep high stambacd of pollution controland shall update its equipment?

gacility as i whien reguired,

§2. BMAE vl ot be iable Tor Enviemmental Protection Act 1986 e any similar iepalition

porms sct up by OO Governmenl budics, in the event e penerator viakdes miy of the tenne

and condilions uv viakates any lepal nonm,

13.BMWT shall be responsible Tor approprinte trentiment and shredding of disinleeted waste )

the centratized common bio-medienl waste trestment Tacility ns pee Sehedule —) of the MW )

(M&l-l) risles 1998, . . ) \

14, BM W st afso undertnle testing of § Mg Avusta o ensure sufety (o the enviromnient,

15. BM Wi shall be respongible fur the \jllnos:ﬂ'_'ol'l el wasle into,su\mgd,{,{s GBS cpanna -
~recycling PHEIIS us upplicable, NP ' MBS M 5iMamel
- Roosultant Sutgeon o

MG Ne 1 .

e

Superintendent Grade-!
Olo the Deputy Commissioner,
Una, Distt. Una (H.P)
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1.

l iC LL“C““ h hd” searepate ‘hc va H] Cpon l Cnenibion fl JCLQHLIHK\- A l”'
ors \

and in compliance wi

2. “ e generator shall collect the scgregated Ilf\l\\l’hillihlijllfz}:::?'jlll'"l-cslcrill',?q ‘”‘“-'w .“_'“]“"-
X vy Pollution conlrul' board (PCB) nu;ms. ated plastics s stitulated
- | L/ "‘lk:-:;“;;:\l}‘l\{\\\;lrc?sl::l:;;nl:x‘gs.\disinl’ccl:mls ete. shall be procured by the genceatos .1

. - B ited to supply the same at reasonable rates.,

e b.ngs uscd f.or collceting solid malerials, placenta, amputated body parts cle.
(r\l-qmrcd 1o be incinerated) shall be non-chlorinated plastic bags.
5. Ali the bags shail be sealed tightly by the generator ind BMWT will colleet the
s ted bags only ut a seeured designated point in the premises of tie gencerator.
6. Yb: gencrator shall disinfect the sharps and mutilatc them and hand them over in
puncture proof container of BMWT. v -

7. 1 h.: uenerator shall take all steps to ensure that the waste is handled withoul
acverse elTects to human health and chvironment,
8. The nencrator shall establish a common sceured waste collection site within it

proises for collection and final disposal to BMW'T.

Y. T cnerator shall furnish annual report regarding generation, collection, storage.
transpetation and_disposal of Bio-medical waste in the prescribed fonmat to
potution Control Board. .

10, 'The generator shall maiutain all the relevant record and report Lhe accidents, if

. oany, as prescribed under the rules. Coe
VL The penerator shall desigoate a NODAL OFFICER to interact with BMW'L,
12. “Thie colleeted waste material sent by the generator may be chegked and

" Swegpestions may be given for improvement in scpregation of waste, -

13. The generator shall obtain authorization from the Pollution Control Board,

L4 Hle genertor shal] be solely responsible for the number of beds being declarad
1o BMW which must be same for which the authorization is proposed (o be pol
fi m Pollution Control Board, The generator shall inform PCI and
BVWT within 7 days about any such change in number of beds.

CTERMS O M EMBERSUIP & PAVMENT

1. 11 generatar shall pay a membership registration fee of Rs.-800=00 (Rupees Fipht
hdred only.) which is one time and non refundable.

2.1 ae seeurity advanee equivalent 1o 60 days chiarges refundable/adyusiable upon
cempletion of this agreement against BMW collection. -

3. Monthly charges to be paid to the operator shall be decided from time to tigie between

the operator and BMW peneror. Preseatly rate has been agreed al Rs, bl er bed
por day for the present bed strongth of - beds comes 10 Rs.-emees —f~Lper monls

ot at g Jump sum ol ol Ks.- W}?/-_-_--pcr month.

5. e peirerator siall pay in advance thé monthly charges for cost of disposal by 17 i
every monil withoul fail. Paviments that are not made by the ™o cvery nmn.l'n shiall be
clawrped a late Tee @Rs.50-60 per day up to 25" of the month,

5. BVIWT shall step collecting BMW from generator i the payment is not made by 25% of
ti.e month. o

o Ronewal of the servives shall be subject to aeharge of Rs.500=00 in addition (o the
amomnt due including the fine,

7. Al payments shifll be made by local a/e payee chegue £ demand dealt payable
Pathankot issueil in favour of BMWT Trast Al outstation cheques should include
omsiation charges. All dishonored cheques shall be charged Rs. 200=00 extra in addition
K the actual bank charges, No payment by cash shall be valid,

S, Any disputes arising vut of this agreement shall be subject to the jurisciction o athankot
and Gardaspur courts o . T
I witness whereof the partics herelo have set their
s : ave set their hauds (o these prey
! ' 5 SCpresents o e
first ahove ientioncd. ! it fhe die
' hin
TS YR
uhan Surpean
[ 78 43
R

Superintendent Grade-1
OJo the Deputy Commissioner,
Una, Distt. Una (H.P)
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Superintendent Grade-|
O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)
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HIMACHAL PRADESH ANN EXUR
No.: SADA (Una)-Case No. BP-630/2007- 33y Dated: $€12.92-
To
\/ﬁw District Magistrate,

Una, District Una (H.P.).

Subject: - Notice in Original Application No. 820/2022 Naveen Kumar, Applicant
versus Union of India & Ors...respondent.
Reference: - Your good office letter No. 101-103/ADC/LFA Dated 28-11-2022.

Sir,

In context to Sr. No. j. & k. of Para No. 3 of the application No. 820/2022
received vide letter under reference it is submitted that the Development Plan for Una
Planning Area was approved by the Govt. of Himachal Pradesh vide notification No. TCP-
F(5)-7/96 Dated 23-4-97. The Development Plan of Una Planning Area is valid till March,
2023. As per Development Plan of Una Planning Area the land falling under Shivalik
Hospital situated at Mohal Jhalehra, has been earmarked for Residential Use. It is further
submitted that as per clause 7.2.1.1 of Sr. No. 7.2.1 (Residential Use) of Chapter Seven of
Development Plan of Una Planning Area uses permitted in Residential Use are Residences,
Hospitals, Boarding Houses, Nurseries, Kindergartens and Schools, Clinics, Social and
cultural Institutions, Public Utilities and buildings, except service and storage yards,
agricultural gardens, nurseries and green houses, any neighbourhood recreational uses
including clubs and other semi-publi¢ recreatio.:al .uses, accessory uses -clearly
incidental to residential uses which will not create a nuisance and eco-hazard.

It is also brought in your kind notice that as per available office record the
building maps for construction of Two Storeyed Residential Building at Khasra No. 1546/14,
1546/15. 1546/16 1546/21, 1546/22 & 1546/23 (the nakal jamabandi for the year 2003-04)
Mohal Jhalehra Tehsil & Distt. Una (H.P.) were approved vide No. SADA (Una) BP-
630/2007-659 Dated 22-11-07 in the name of Sh. Krishan Dass, Sh. Akshay Kumar S/o Sh.
Krishan Das & Smt. Anupama w/o Sh. Akshay Kumar. The Shivalik Hospital is running in
the building for which said maps were approved. The necessary directions under the
provisions of TCP Act 1977 have been issued to the proprietor of the Hospital vide no.
SADA (Una)-Case No. BP-630/2007-333 Dated 01.12.2022.

This is for your kind information and further necessary action, please.

ATTESTED (h
ankdj Sharma)
Assistant Town Planner,
Sub-Divisional Town Planning Office,
Superintendent Grade-| Una, Distt. Una (H.P.).
O/o the Deputy Commissioner Phone No. 01975-223298.
Una, Distt. Una (H.P) ' %
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y 1 72 Zoning Regtlations.—The following general regulations shall nppiy to ench of the land ule"zones specified
below.

b" W 7.2.1 Residential Use:
i . Jreowe L Cor . i
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7202 Usds that may be permitted on special ghounds by Director, Town and Couih
T places for wordhilp] profesdioni) bfficed when situsted in-the surhe: dwelling a up ‘the.
_ professional mar 6y woman when located I shopping centre; coniinercial offices, setvice uses and tetall
. " shops of neighbburhddd ‘chibfadter When ocated i Jocal shopping centres or fn contentrated locations ot as
shown in theé zotial plan When preparcd; Hotels; Hospitals and Sasitotia not ceéating contagious discises or
' mentul paticnts; raising of poultry for non-commercial uses provided that no bitd 18 hotsed ¢loser tha 5.0,
] , metrs of 4 dwelling of & property line, removal of gravel, clay, sund or stone for déveloptnent of site which
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1213 Uses Prohibited.~ Al uses ndt specifically permitted thercin. Furthier all uses mentioned hergin shall not bie
petrnitted o ise machinery involving tore than thiree horse power in capacity.

7214 Mistimum ares of a plot for a detached house shall not be less than 150 sqm, Drcgse of'plot means for semi-
detachicd and row housing, minimum size shall be 120 sqm. and 90 sqin. respectively provided that front.
rear und side set backs requlations .are: fulfilled: Minimum whidth of the plot for row, semi-detached and
detached type houses shall be 5.00 mt. 8.00 mt. and 10.00 mt. respectively. Ratio of deptli to width of the
plot shall normaltly range between 1.5 und 3.00. For social housing scheme sponsored by the public agency
for economically weaker section and law income groups the minimum size of the plot shall be 60 sqm. |

CNUa a6 Sémi. detaehed huuke corstitction shall be-allowed on plat upto 250.8qrin and row, hotising ori plc}ts? upto -
P 120 sqin. stbject to a maxinium aumber of such plots do not éxceed 8 in a row after a gap uf 7 metery shall
b left. Althovgh minirurt size of plot for construstion in 4 row with two common walls has been kipt 90

L4 N sqrt. Yel in exceptional circumstances considering economy/sub-conditions iminimum size of plot in a row
L 7 with 2 tottinion walls upto 60 sqmi. for houses may be allowed provided front and rear set back regulations i
o ate fulfilled $o as 1o provide smallest passible residential construction iu a planned manner for the benefit

of tconontitally weaker sedtions of the §ociety.
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Y 18 “ Mdxtinind Peritisiiblé Covered arvid.—Maximuom covered prea:in residenitial plots shall be as hﬁdéirzm

ety
' §No. Aréa of the piot B R “Muximim Permidsible Covered Area- %,
Lo Less than 200m o 60% of plot area L g
L 201t6500sgm. T 509 of the plot of 135 sqmi, which ever is nore ~ ¥
3. 501 Sqin. and above  *- ' 40% of the plot areit or 250 Syni. which éver is more.
43 a7 , i
ATTESTED |

Superintendent Grade-|
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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SPECIAL AREA1)380PMENT-AUTHO{{‘I}14/M XUR R (1

UNA
No.: SADA (Una)-Case No. BP-630/2007- 233 Dated: 6))12.-22
To,
\/%Krishan Dass. Sh. Akshay Kumar S/o Sh. Krishan Das

& Smt. Anupama w/o Sh. Akshay Kumar,

C/o Shivalik Hospital Jhalehra,

Tehsil & Distt. Una (H.P.).
Subject: Notice in Original Application No. 820/2022 Naveen Kumar, Applicant

versus Union of India & Ors...respondent.

In compliance of notice referred to above it is intimated that as per the record
available in the o/o undersigned the building maps for construction of Two Storeyed
Residential Building at Khasra No. 1546/14, 1546/15, 1546/16 1546/21, 1546/22 & 1546/23
(the nakal jamabandi for the year 2003-04) Mohal Jhalehra Tehsil & Distt. Una (H.P.) were
approved vide No. SADA (Una) BP-630/2007-659 Dated 22-11-07 in the name of Sh.
Krishan Dass. Sh. Akshay Kumar S/o Sh. Krishan Das & Smt. Anupama w/o Sh. Akshay
Kumar and as per Development Plan of Una Planning & Special Area the land in question
has been earmarked for Residential Use. But it has come to the notice of undersigned that you
are running a Hospital named Shiwalik Hospital in the building for which said maps were
approved, without obtaining the permission for change of building "use, from the o/o
undersigned. Hence you are hereby directed to submit the proposal/maps for obtaining the
permission for_change of building use failing which action u/s 39 of the Himachal Pradesh
Town Planning Act, 1977 shall be initiated against you.

ankaj Sharma)
Member Secreatry,
Special Area Development Authority,

. a-cum-A.T.P. Una, Distt. Una (H.P.).
ATTESTED Phone No.: /1975-223298.

d _—

Superintendent Grade-| -

Olo the Deputy Commissioner,
Una, Distt. Una (H.p) '
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